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exchanges  and 375 e lec tro-mechanical exchanges in 
Andhra Pradesh Circle as per enclosed.

(b) Number of new exchanges proposed to be set 
up in the S ta te , d is t r ic t -w ise ,  d u r ing  1996-97  are 
furn ished below :

1

S.No. Name of District

1.

2 .

3.

4.

5.

6 .

Hyderabad

Rangareddy

Guntur

Kr ishna

Nello re
Visakhapatnam

No. of New exchanges 
’ proposed.

17

2
1

1
1

1

Total (in State) 23

The programme for 1997-98 is yet to be formulated.

STATEMENT

Andhra Pradesh Telecom

N umber o f Telephone Exchanges Operat ing as on 
30 6.1996.

S. District Name 
No.

Number of Number of 
E lectronic Electro- 
E xchanges m echan ica l  

Exchanges

1 2 3 4

1. Adi labad 49 0

2. A nanthapur 81 51

3. Chit toor 101 - 34

4. C uddapah 71 14

5. East Godavari 107 6

6. Guntur 113 5

7. Hyderabad 43 6

8. K ar im nagar 62 40

9. Kham mam 77 0

10. Krishna 1 14 10

11. Kurnool 102 17

12. M ahbubnagar 71 32

13. Medak 60 29

14. N a lgonda 65 10

15. Ne llo re 6? 24

16. N izam abad 45 31

17. Prakasam 57 22

18. R angareddy 68 0

19. Sr ikaku lam 50 0

20. V isakhapatnam 55 11

21. V iz ianagaram

22. W aranga l

23. West Godavari

44

45 

134

1
28

4

Total 1683 375

R ecom m endations m ade by the  
State W elfare  M inisters

2404. SHRI K.S.R. MURTHY : Will the Minister of 
WELFARE be pleased to state :

(a) the detai ls of the recommendations made by the 
State W elfa re  M in is ters for the welfare  of m inorit ies 
since January 1993 till date;

(b) the recommendat ions out of them implemented 
so far; and

(c) the  re a s o n s  fo r  not im p le m e n t in g  the rest 
reco m m en d a t io n s9

THE M IN ISTE R OF W ELFARE (SHRI BALW ANT 
SINGH RAMOOA/VALIA) : (a) and (b). As given in the 
statement attached.

(c) Does not arise.

STATEMENT

Recommendations made by State Welfare 'M in is ters  
who met on 2-3, Feb., 1996

Brief detai ls of 
R ecom m enda t ion

Action taken for 
im p lem en ta t ion

1

3.

Multi  sec to ra l  p lans 
may be prepared for 
iden t i f ied  m in o r i t ie s  
c o n c e n t r a t i o n  
d i s t r i c t s  
expedi t iously .

To ensure the speedy 
payment of ex-gratia 
to th e  v ic t im s  of 
communal riots. Distt. 
C o l le c to rs  m ay  be 
a u th o r is e d  to d raw  
money from treasurey 
under  TR 27 to be 
re c o u p e d  by
a p p r o p r i a t e  
budgetary allocation.

Steps may be taken 
fo r  th e  e f fe c t i v e

2 .

T h e  s c h e m e  of 
p re p a ra t ion  of multi  
sectoral deve lopment 
p lans  for  m in o r i t ie s  
concentration districts 
has been launched in 
March, 1996.

Necessary guidelines 
h a ve  a l re a d y  b e e n  
issued to States/UTs.

3. S te p s  a re  be in g  
taken  to ensure the
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1

m o n i to r in g  of the  
accural ot benefits to 
M in o r i t ie s  u n d e r  
various educationa l,  
d e v e lo p m e n ta l  and 
p o v e r ty  a l le v ia t io n  
progrmmes.

State/UTs have been 
asked to start special 
p h y s ic a l  t r a in in g  
p ro g ra m m e s  fo r  
e l ig ib le  m in o r i t y  
candidates to enable 
them to compete on 
eq u a l  te rm s  w ith  
others in respect of 
recruitment of Police 
pe rsonne l in S ta te /  
UTs.

S t re n g th e n in g  of 
S ta te  leve l
C h a n n e l i s i n g  
Agencies of National 
leve l D e v e lo p m e n t  
and F in a n c e
Corporation.

The existing 15-Point 
Program me may be 
r e c a s t / u p d a t e d  
quickly for effectively 
implementat ion.

f low of data on this 
aspec t  from va r ious  
C e n t ra l  M in is t r ie s /  
D ep tts .  and S ta te s /  
UTs to e f fe c t i v e ly  
m o n i to r  f lo w  of 
benefits to minorities.

N e c e s s a r y  
i n s t ru c t io n s  h ave  
a lready been issued 
to States/UTs in this 
regard.

The matter is under 
c o n s id e re d  of the  
Government.

The proposal is under 
cons ide ra t ion  of the 
Govt.  H ow eve r ,  the  
e m p h a s is  in on the 
e f f e c t i v e  
im p le m e n ta t io n  and 
monitoring of existing 
p ro g ra m m e  fo r  the  
time being.

Import of Jelly Filled Cables

2405. SHRI MOHAN RAWALE : Will the Minister of 
COMMUNICATIONS be pleased to state :

(a) whether the department of te lecommunications 
imported underground jelly-fil led cables in 1989 for use 
by Mahanagar Telephone Nigam Limited, Mumbai;

(b) if so, the detai ls thereof;

(c) whether survey of the imported goods revealed 
that a b o u t  70 p e rc e n t  o f the  c a b le  d ru m s  w ere  
damaged;

(d) if, so, the value of the damaged goods;

(e) whether a claim has since been filed with the 
insurance company in this regard;

(f) if so, the detai ls thereof;

(g) if not, the reasons therefor; and

(h) the reaction of the Government thereto?

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD VARMA) : (a) Yes, Sir.

(b) A total of 930.5 km of Cable in different sizes 
was ordered for MTNL, Mumbai out of which 477.589 
km was diverted to MTNL, Delhi.

(c) No, Sir.

Out of total quantity 930.5 Kms, only quantity of
37.25 K m ’s was damaged i.e., about 4 percent.

(d). Rs. 6,38,24,578/-

(e) Yes. Sir.

(f) Claim has not been settled yet.

(g) M/s. Oriental Insurance Co. did not accept the 
liability against the loss.

(h) Since the claim was not accepted, the suit was 
filed by MTNL in High Court Mumbai vide High Court 
OOCJ Suit No. 3955 of 1990 and OOCJ Suit No. 3885 
of 1990 aga ins t  Sh ipp ing  Corpn. of India and M/s. 
O r ien ta l  Insu rance  Co. to reco ve r  the cost  of the 
damaged cables.

[ Transla tion /

Vigilance Case£

2406. SHRI PAWAN DIWAN .

SHRI MAHESH KUMAR M. KANODIA ;

Will the Minister of FOOD be pleased to state :

(a) the number of o ff ic ia ls  involved in v ig i lance  
cases in the headquarters and Zonal officers of Food 
Corporation of India during each of the last two years 
and current year; and

(b) the detai ls  of the act ion taken or proposed 
to be ta k e n  by the  G o v e rn m e n t  a g a in s t  g u i l ty  
o f f ic ia ls9

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P L IE S ,  C O N S U M E R  A F F A IR S  AN D  P U B L IC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) Statement - I showing number of vig ilance cases 
against the officials of FCI Headquarters and its Zonal 
Offices during the last 2 years and the current year is 
attached.

(b) Details with regard to action taken against the 
o f f ic ia ls  found  gu i l ty  are ind ica ted  in the a t tached  
Sta tement- l l .  Departmenta l enquir ies against officia ls 
are initiated after allegations are prima facie establ ished 
and disciplinary action is possible only after conclusion 
of the enquiries.


